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SCHEDULE 1 :- TABLE OF FEES

DELHI HIGH COURT (ORIGINAL SIDE) RULES, 1967

In exercise of the powers conferred by sections 122 and 129 of the
Code of Civil Procedure 1908 and section 7 of the Delhi High Court
Act 1966 (Act 26 of 1966) and all other powers enabling it, the
Delhi High Court hereby makes the following Rules, after previous
publication with respect to practice and procedure for the exercise
of its ordinary original civil jurisdiction.
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SCHEDULE 1
TABLE OF FEES

SCHEDULE

TABLE OF

FEES

A- In defended

suits.

, (i) I f the amount or value shall exceed Rs. one lakh and not exceed Rs. Five
Lakhs, on Rs. One Lakh Rs. 6,500/- and on remainder at two per cent.

(ii) If the amount or value shall exceed Rs. Five Lakh, on Five Lakh as above and
on ihevremainder at I per cent subject, however that in no case the amount of
fee shall exceed Rs. 20,000/-

B. Deleted.

C. Miscellaneous proceedings.

 

(i) If any interlocutory application for any matter, excluding execution
proceeding,

Other than that of appearing, acting or pleading in a suit, such fees as the Taxing
Officer

may allow having regard to the nature and importance of the proceedings or
matter;

. provided, however, that in no case the amount shall be below Rs. 1,000/- or
exceed Rs.



2,000/-.

(ii) In execution proceedings or in appeals in execution proceedings, the.
advocate ,fee to be allowed shall be one-fourth of fee calculated at the rates
specified in Rule A (1) on the amount or value of the relief or money claimed in
the application to execute decree. Such fees shall be charged only on the first
application in any subsequent contested application.

(iii) In appeals, the fee shall be calculated at half the scale of the original suits
and the principle of the above rules as to original suits shall be applied, as nearly
as may be. D. Fees to Officers of Court:

(1) Fees of interpreter for explaining at other than the Court House,

pleadings and other documents, whether not exceeding 20 folios 8.00

Wherever 20 folios, for every 10 folios or part thereof 2.50

(2) Fees for taking bonds and fees of commissioners for attesting
affidavits or affirmations at any place, other than the Court House,

For the first affidavit, oath or affirmation or bond within the muni
cipal limits of Delhi 16.00
For the first affidavit, oath or affirmation or bond beyond such limits 24.00
For every affidavit, oath or affirmation or bond taken at the same
time and place after the first, in the same suit, appeal or matter 8.00
(3) Fees of commissioners, for attesting affidavit oaths or at affirmations

at the Court House, for every affidavit, oath or affirmation 2.00


